ACT No. XXV or 1866.

PAsSED BY THE GOVERNOR GENERAL OF INDIA IN COUNCIL.

(Received the assent of the Governor General on the 11tk July 1866.)

An Act to transfer to the Govermment of India certain securities and
monies deposited in the High Courts of Judicature of Fort William,
Madras and Bombay and in the Supreme Court of the Straits’ Settlement,
and the proceeds of certwin estates in the charge of the Administrator
General of Bengal.

‘WHEREAS it is expedient that certain securities and sums of money deposit-
ed in the High Courts of Judicature at Fort William,
Madras and Bombay and in the Supreme Court of the Straits’
Settlement, in the course of suitsin the said Courts or in the late Supreme Courts
at Calcutta, Madras and Bombay, respectively, and now or hereafter appearing
to have been in such deposit for a period of twenty years or upwards, without
any claim thereto having been made and allowed during that period, should
be transferred and paid to the Government of India for the general purposes of
Government: And whereas it is also expedient that the net proceeds of all
estates administered under the orders of the said Supreme Court of the Straits’
Settlement, or in the official charge of the Administrator General of Bengal,
and now or hereafter appearing from the official books and accounts to have
been in official custody for a period of fifteen years or upwards, without any
‘claim thereto having been made and allowed during that period, should
be transferred and paid to the Government of India for the purposes aforesaid ;
It is hereby enacted as follows :—

Preamble.

1. All securities and sums of money deposited in the said High Courts or
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Monies deposited in Supreme Court of the Straits Settlc?ment, or any of them, in
High Courts and  the course of suitsin any of the said Courts or of the late

Supreme Court Straits’ )
Settlement, and un-  Supreme Courts of Caleutta, Madras and Bombay, and now

claimed for twenty . . e
yoars, to be transferrod  OF  hereafter appearing to have been in such deposit for a
fo Government. period of twenty years or upwards, without any claim there-
to having heen made and allowed during that period, shall be transferred and
paid to the Government of India forthe general purposes of Government.
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